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S.o.910(E).-wlrereas,thestockholmConventiononPersistentolganicPollutanB(hereinaflerrefenedtoas
saia Conrent;on) ca.e ioto force from lTth May, 2004 and India ratified the said convention in the year 2006;

AIrd, whereas, Mirex has been listed as Persistent Organic Pollutants (POP) in Amex A of the Convention;

And,whereas,MirexhasnotlegisteredasaninsecticideundertbeprovisionofthelnsecticidesAct.l96E;

And,whereas,theRegistrationCoDmitteeinits342ndmeetingheldol2T.OS.2O|3hasrecommendedinits
minutes dated 27.09.2013 for banning the Mirex;

Now,therefore,inexerciseofthepowersconferredbyclause(a)ofsub-section(l)ofSectionlSreadwithsub.
section (2) of section 27 and Section 2E o'f t1e Insecticides Act, 1968 (46 of 1968), the Central Govemment on being

satisfied that the use of Mirex irrroi.,r"s t 
"ntth 

hazards to human beings or animals, hereby makes the following order

namely:-

l. (l) This Order may be called the Banning of Mire x Order' 201.4' 
- -' 

tii I, .t utt 
"on " 

into force from the date of its publication in the Official Gazette'

z. ivo p",.on, by himself or uy -y p"*o, on his behalf,- shall manufacture, formulate, distribure, stock, sell, impon,

"*pott, 
t-.pon ot use or caused to be used by any worker, Mirex in-any form'

3. Every State Govemment.r,uu tt" *""".uty steps, under the Insecticides Act, 1968 or rules made there under' to

nrevent the use of Mtex ln arv forr, * 
't 

to^idto n""tt-tuty for enforcing this^O-rder'-Any violaLion of this Order may

L. a.oi *i,t in u".ordance with the provision ofthe lnsecticides Act. 1958 or rules made there under.

4. Notwithstanding *ytniog 
"ont 

ii"a in ttt" fot"goi"g paragraphs' llirex may be imponed and used- in the quantities

."q.lr1J i"ir"."-"i, *a O"i"f"p*"ni uoivities witi thJprior apiroval of the Central lnsecticides Board and Registration

Cotrrmittee constituted under the Insecticide Act, 1968'

[F. No. 13032i0 l/201 l-PP-(2)]
UTPAL KUMAR SINGH, Jt. SecY
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NOTIFICATION

New Delhi, 27th March,zDl4

J

S.O. 9lf (E).-Whereas, the Stockhotm Convention on Persrstent Organic Pollutants (hereinafter referred to as

said convention) came into force from l Tth May, 2004 and India ratified the said convention in the year 2006;

And, whereas, Hexachlorobenzene has been listed as Persistent Organic Pollutants (POP) in Annex A of the said

Convention;

And, whereas, the Regiskation committee in its 342nd meeting held on 27.09 2013 has recommended in its

minutes dated 27.09.2013 for banning the Hexachlorobenzene;

Now, therefore, in exercise of the powers conferred by sub-section (2) of Section 27 read with Section 28 of the

Insecticides Act, l96E (46 of l96E), the'Central Government on being satisfred tbat lhe us€ of Hexachlorobenzene

involves health hazards o human beings or animals, hereby makes the following order namely:-

I . ( t ) This Order may be called the Banning of Hexachlorobenzene Order, 20 t 4'

(2) It shall come into force from ttre date of is publication in the Offrcial Cazette'

2. No person, by himself or by any person on his behalf, shall manufacture, formulate, distribute, stock sell, import,

expon, Earsport or use or cauxd to be used by any worker, Hexachlorobenzene in any form-

3. Every state Government shall take necessary steps, undef the lnsecticides Act, 1968 or rules made there under' to

prevent the use ofHexachlorobetrzene in any fonn, as it considers necessary for enforcing this Order' Any violation of this

Order may be dealt with in accordance with the provision of thti hsecticides Act' 1968 or rulis maile there under'

4. Notwithstadiag mytriry (DmairEd in dre foreg.oiE pa.sgEFhs, Hcxachlombenzcrrc may bc inrpoted aod l|sod in

the quantities required for research and develoPment sctivities with the prior approval of the Central Insecticides Board

aad Rcgistration Committee constinrted under the Insecticide Act' t968

[F. No. 13032/01/20t I -PP-I (2)]

UTPAL KUMAR SINGH, Jt. SecY'
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